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This appeal of Commissioner of CGST, Mumbai South lies



ST/86908/2017

against order! of Commissioner (Appeals)-I, Service Tax, Mumbai

which allowed refund claim of T 11,90,502.

2. Learned Counsel for the respondent submitted that the amount
in dispute in this appeal is below the threshold prescribed in the New

Litigation Policy?.

3. Learned Authorised Representative reiterated the submissions

in the grounds of appeal.

4, Considering the amount involved in this dispute and the
prescriptions in the New Litigation Policy supra, this appeal is

dismissed without going into merits of the impugned order.

(Dictated and pronounced in open Court)

(Ajay Sharma) (C J Mathew)
Member (Judicial) Member (Technical)

/ISR

! [order-in-appeal no. PK/ST-1/MUM/212/16-17 dated 27" March 2017]
2 [F. No. 390/Misc/30/ 2023-JC dated 2™ November 2023]



